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The applicant.
from service oOn
supersnnuation of B0 years.
vice-Principsl with the
Administration.
he has been granted the
1.8.1991 w.e.f. 1.1.1986,
erivern o ham  tall
applicant

and also sent 8 wiritten

gducation on 18.7. 1997 annexed to the application as

A3.

ahri C.R.
5.11.1991 on
while

pirexctorate
gelection qrade_by

the date of his

mpremwtation to the

Kaushik has SINeE retired
comp et ing the  age of
he was employed as

of Education, Delhi

The Grigvancs of the applicant 1% that thouah

the order d&t.

but. the same benefit has not e

Sum?mnmxat.ion & Thes

has made 8 representation to the Principal by hand

pirector of

AnnsEure

in this aopl jeation, the apol icant. has claimed the rel ief

that, the respondents e directed to fix the gelection scale of




-

the Bpolicant  In the pay scale of 2 . 7272004000 and then refix
his pay éfa Yo primipal and further to caleulate  the
applicant's retirement benefits and make payments on aceount.
of commutation., gratuity, OGEIS and leave encashment. due to
the applicant. Mo has also claimed for the interest. at  the

rate of 12% with arrears of pension from 6.11.1981.

NOLices wWers jesued to  the respondent.s. The

respondents  werse given time TO file the .mn'ly. Poday . the
i |

departmental representative, Shri K.M. Sharma, Assistant,
pi rectorate of Education appeared. He stated that the orgers
for grant.  of selectiion grade to the applicant nad  already
bhean nz_as-;-..:.@ﬁ by the order of the Administrative officer on
10.9. 1997 which rm& effect w.e.T. 1.'1,1986. in view of this
mﬁér dt. 10.9.199z, the relief No.(a) praved for by the
apolicant. atands allowed. Oty what romains 1s the payment oi"‘
actual amount  along with the arrears upto the date of
superannuation.  As regards  relief Nos. (b) and (c). the
applicant himself has Dot filled up any forms with the
respondents  and  so the mﬁrmdén‘t_s cannot. be blamed for the
oy lapse of the applicant. The sanction and grant of the
selection grade is totally gifferent lfmm the paymeant of the
terminal benefits. In view of this fact, only direction can

be jssued to the respondents to expadite the 1ssus of . the

necessary  order for payment of pension, gratuity eto. within

a limited period.




in view of the above facts, the apol ication 16

disposed of at the admission stace as follows -

{a)

(b}

b e

provided by the respondents, the respondents

The respondents are directed to comnpute the
arrears of pay of the applicant due to him on
account. of the grant of the selection grade

by the order dt. 10.9.199Z, &a copy of which has -

been taken on record w.e.f. 1.1.]1986.

The applicant shall fill up the necessary Forms
recuired to be filled up by a retiree for the
grant. of terminal benefits incloding pension and

in case the applicant does so on the form being

are directed to calculate the pension and other
henefits and sanction and pay the same within

a period of three months from today. The

applicant may also nominate the bank to which he
wants the said amount to be goredited by the

responcents .

If the applicsnt is still aogrieved,. he can cone
again. The order has been dictated in presence
of the departmental representative. who shall

commnicate the same also orally to the concernad

avthoritises,

b




{d) In the CATTCOMSLANCHs . the partisg ahall bear

their own costs. 3
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